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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : (HHEYDERABAD BENG

AT HYDERABAD
: .2 2 )

P.Chand Pasha
Vs

1. The Sub~Civl.0fficer,
Telecommunications,
Nagarkurnoo-509 209.

Municipal Complex,
Mabahubnagar-500 050,

3. The General Manager, _
Telecom, Hydershkad Area,
"CTO Compound, Sec'bad=500

4., The Chairmanp
Telecom Commission,

(representing Union of India),

New Delhi-110 001,

Counsel for the applicant

Counsel for the respondents

CORAM:

THE HON'ELE SHRI R.RANGARAKREN

THE HON'BLE SHRI B,S, JAI PARAMESHWAR : MEMBER {(JUDL.)

003,

®

Dt, of Decision: 074
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.. Applicant,

.. Respondents.

Mr,.C.Suryanarayana

Mr.N.R.Devaraj,S_.CGS“.

: MEMBER (ADMN.)

H
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ORDER
CRAL CRDER (PER HON'BLE SHRI R. RANGARAJAN ; MEMBER (ADMN.)

Heard'Mr.C.Suryanarayana, learned ccounsel for the applicant

and Mr.N.R.Devaraj, learned counsel fcr the respondents.

2. - The applicant in this 0A was engaged as Casual Labour
w.e,.f,, 1-4-8lcpnder R~1, He continued as Casual Labour upto

30-09-89, He waé issued with a notice for temination of| his

SEervice viue g N @ s et e ey '“*nafctl —— e - -

inferming that he will be discharged after the expiry of the
notice period of one month. The applicant was discharged later.
However, it is stated that he was re-engaged subsequentlm. The
learned counsel for the respondents ggﬁer instructions su#mit

thod hido mama haso hasn 1akan an Muadaar Rnll also _subseaulentlv.

3. This OA is filed challenging the impugned termination order

referred to abovegmw ?“*"Véb;nvx ﬂ;kjwvﬂ~v /beb:éuzﬂ&bﬂ$#h%Qzﬁ,£:;

KL~ Wl (
4. After certain delebration on this issue the respon

—

dents

- have submitted that since he has been taken con Musdeoor qul his

. M s
name will be included in the seniority list of Casual Laﬁo&f@rs
as Per extent rules in due course and he will also be considered

for temporary status and regularisation ip his turn as per rules.

|

S. In view of the above submission, no further direction is

required in this connection., Hence, the OA is disposed of noting

"

the above submissioﬁﬁ No costs.
(R. RANGARAJAN)

TESHWAR)
R{JUDL. ) gn).vﬁ7 MEMBER ( ADMN )
Dated : The 7th January 1997. <tfby -
(pictated in the Open Court) T =T
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Copy toie

1.

2
. 3.

4,

The Sub Divisicnal Officer, Telacommﬁnicatiomsﬁ Nhgarkﬁrnool‘

-The Telecom District Enginesr, Muncipal ccmpléx,‘Mahabubnagar.

- The General Mﬂnager, welpcem, Hyderabad Area, C.T.0. Compound,

T CarmindAsrahaA. 0

The Chairman, Telecom Ccmmission(representing Union of India),
New De:lhio

' Ohe copy to Sri. C.Suryanarayana, a&vocate,rCAT, Hyd.

One copy to 8ri. N.R.Devaraj, Sr, CGSC, CAT, Hyd.

Ohe copy to Library, CAT, Hyd.

'Dne-spare copy,
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